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ACT No. XX VIII or 1867.

-PASSED BY THE GOVERNOR GENERAL OF INDIA IN CouNeIL.

(Received the assent of the Governor General on the 29nd March 1867.)

An Act te remove doubts as to the legality of certain seniences passed by tribunals,
called Petty Sessions Courts, in the North-Western Provinces.

WHEREAS certain Magistrates in the North-Western Provinces of the Pre-

sidency of Fort William in Bengal have been used to sit to-

gether in certain places in the said Provinces as a Court of
Petty Sessions and to pass sentences in that capacity : And whereas doubts

have been raised as to the legality of such proceedings and sentences, and it is

expedient to remove such doubts; It is hereby enacted as follows :—

Preamble.

1. When two or more persons authorized to exercise all or any of the
Validity given to POWers of a Magistrate sit together for the despa,tch of busi-
1’(}3‘;‘::; So.s sﬁ“}”_,‘ig ‘ness in any place in the said Provinces, any summons, war-
Sessions. - " rant or process or other proceeding, and any order, judgment,
finding or sentence, signed by any two or more of them, shall be as valid to all
intents and purposes as if it were solely signed, when the powers of one or more
of them are higher than the powers of the others or other of them, by such one
of them as has, or by one of such of them as have, been invested under Section
93 of the Code of Criminal Procedure with the highest of such powers, or, when

their powers are equal, by any one of them.

Sentences heretofore 2. All sentences heretofore passed by any Magistrates

fr":f:sd lnbyi@ettl;aas*zéz sitting together in any such place as aforesaid, shall be deem- -

sions, to be valid. ed to be as valid as if this Act had then been passed.

3 Tt shall be lawful for the High Court of Judicature for the said Prov-

High Court may inces to frame rules consistent with this Act and with the .

", frame rules. Code of Criminal Procedure, for the conduct of business

transacted by Magistrates sitting together in maunner aforesaid, and from time
to time

o all
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to time to repeal, alter and add to such rules. All such rules, and all repeals

and alterations thereof, and additions thereto, shall be published in the local
Gazette. ' ‘

4. It shall be lawful for any "Local Government, other than the Gov-
Act may be extend:. ©rnment of the North-Western Provinces, to extend, mu-

ed. tatis mutandis, the provisions of this Act to all or any part
of the territories under its government.




